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M/S SU-KAM POWER SYSTEMS LTD. Appellant
Vs
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CUSTOMS EXCISE & SERVICE TAX

APPELLATE TRIBUNAL,
West Block No.2, R.K.Puram, New Delhi

COURT-1
Date of hearing/decision: 18.5.2012
Central Excise Appeal No0.2760 of 2005

Arising out of the order in appeal No.156-160/AKG/GGN/2005 dated
31.3.2005 passed by Commissioner (Appeals), Central Excise, Delhi III,
Gurgaon.

Hon’ble Mr. Justice Ajit Bharihoke, President
Hon'ble Mr. Rakesh Kumar, Technical Member

1 | Whether Press Reporter may be allowed to see the Order
for publication as per Rule 26 of the CESTAT (Procedure)
Rules, 19827

2 | Whether it should be released under Rule 26 of CESTAT
(Procedure) Rules, 1982 for publication in any
authoritative report or not?

3 | Whether their Lordships wish to see the fair copy of the
Order?

4 | Whether Order is to be circulated to the Departmental
authorities?

Su-Kam Power Systems Limited Appellant
Vs.

C.C.E., Delhi II1 . Respondent
Present for the appellant : Shri Bipin Garg, Advocate
Present for the respondent : Shri S.R. Meena, A.R.

F1wa L Order No. A/é/B/Z'D/L'é‘)( ¢ &12/

Per Justice Ajit Bharihoke:

Learned Counselv for the appellant submits that this appeal is
against certain finding given by the Commissioner (Appeals) against
the appellant while setting aside the order in original remanded the
matter back for re-decision. After remand, the jurisdictional
adjudicating authority has decided the matter and confirmed the duty

demand against the appellant against which the appeal was dismissed
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by the Commissioner and appeal against the aforesaid order of
Commissioner has been challenged in Appeal No.E/1014-1015/2010.
2. In view of the above, learned Counsel for the appellant seeks to
withdraw this appeal and reserve the right to raise the plea taken in
this appeal before the Tribunal. The appeal is therefore, dismissed in
default with the observation that the appellant shall have liberty to

raise the plea taken in this appeal.

(Justice Ajit Bharihoke)
President

(Rakesh Kumar)
Technical Member
scd/




